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 diplomatic  relations  with  a  regime
 which  fails  to  observe  even  ele-
 mentary  decencies  in  its  inter-
 nationa]  relations  and  diplomatic
 behaviour.”

 ft  wy  लीजिये  (मुंगेर)  मे  काम  रोको
 प्रस्ताव  रखने  के  लिए  सदन  की  अनुमति

 चाहता  हुं।

 Mr.  Speaker:  Nobody  is  objecting
 to  leave  being  granted.  Leave  js
 granted.

 Now,  the  Finance  Minister  is  re-
 plying  to  the  General  Budbet  debate
 at  3  P.M.;  so,  after  his  reply  we  shall
 take  up  this.  It  may  be  round  about

 4  o'clock;  it  will  be  taken  up  imme-
 diately  after  the  Finance  Minister's
 reply.

 12.22  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  THE  INDIAN  INsTI-
 TUTE  OF  TrcHNOLocy,  Bomeay,  ron
 THE  yEaR  1965-66.

 The  Minister  of  Education  (Dr.  Tri-
 guna  Sen):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report
 of  the  Indian  Institute  of  Technology,
 Bombay,  for  the  year  1965-66,  [Placed
 in  Library,  See  No.  LT-611/67].

 ANNUAL  REPORT  OF  THE  EMPLOYEES’
 State  INsuRANCE  CORPORATION  FOR
 THE  YEAR  1965-66  anp  Normmcations
 under  CoaL  Mines  Provipent  Funp
 AND  Bonus  Schemes  Act,  1948,

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Vidya
 Charan  Shukla):  Sir,  on  behalf  of
 Shri  Lalit  Narayan  Mishra,  I  beg  to
 lay  on  the  Table—

 (i)  A  copy  of  the  Annual  Report
 of  the  Employees’  State  In-
 surance  Corporation  for  the
 year  1965-66,  under  section
 36  of  the  Employees’  State
 Insurance  Act,  1946.  [Placed
 in  Library.  See  No.  LT-610/
 67).
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 (2)  A  copy  each  of  the  follow-
 ing  Notificationg  under  section
 7A  of  the  Coal  Mines  Provi-
 den  Fung  and  Bonus  Schemes
 Act,  1948:—

 (i)  The  Andhra  Pradesh  Coal
 Mines  Provident  Fund
 (First  Amendment)  Sche-

 me,  1967,  publisheq  in  Noti-
 fication  No.  G.S.R.  743  in
 Gazette  of  India  dated  the
 20th  May,  1967.  [Placed  in
 Library.  See  No  LT-812/
 67).

 (ii)  The  Rajasthan  Coal  Mines
 Provident  Fund  (First
 Amendment)  Scheme,  1967,
 published  in  Notification
 No.  G.S.R.  744  in  Gazette
 of  India  dated  the  20th
 May,  1967.  [Placed  in  Lib-
 rary.  See  No.  LT-613/87}.

 (iii)  The  Neyvelj  Coal  Mines
 Provident  Fung  (First
 Amendment}  Scheme,  1967,
 published  in  Notification
 No,  G.S.R.  745  in  Gazette
 of  India  dated  he  20th
 May,  1967.  [Placed  in  Lib-
 rary.  See  No.  LT~614/67].

 (iv)  The  Coal  Mines  Provident
 Fund  (First  Amendment)
 Scheme,  1967,  published  in
 Notification  No,  G.S.R.  777
 in  Gazette  of  Indig  dated
 27th  May,  1967.  [Placed  in
 Library.  See  No,  LT-615/
 67).

 SIXTEENTH  ReporT  oF  THE  UNION  Pur
 Lic  Service  ComMMissiON  AND  ALL
 Inpia  Services  (MeEptcAL  ATTEN-
 DANCE)  AMENDMENT  Rutes,  1967.

 Shri  Vidya  Charan  Shukla:
 beg  to  Jay  on  the  Table—

 Sir,

 (1)  A  copy  each  of  the  follow-
 ing  papers  under  article  323
 (1)  of  the  Constitution: —

 (i)  Sixteenth  Report  af  the
 Union  Public  Service  Com-
 mission  for  the  period  Ist
 April,  1965,  to  315  March,
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 (Shri  Vidya  Charan  Shukla}
 1968.  [Placed  in  Library.
 See  No,  LT-616/67].

 (u)  Memorandum  explaining
 the  reasons  for  no-accept-
 ance  by  Government  of  the
 Commission’s  advice  in  the
 Case  referred  to  in  para  33
 ofthe  above  Report.  [Plac-
 ed  in  Library.  See  No.  LT-
 617/67).

 (2)  A  copy  of  the  Al)  India  Ser-
 vices  (Medical  Attendance)
 Amendment  Rules,  1967,  pub-
 lished  in  Notification  No.
 G.S.R,  824  in  Gazette  of  India
 dated  the  Srd  June,  1967,
 under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Services
 Act,  1951.  [Placed  in  [fbrary.
 See  No  LT-618/67].

 °

 12.23  hrs.
 PRIVATE  MEMBERS’  BILLS  AND

 RESOLUTIONS  COMMITTEE

 Fourta  Report
 Shri  Khadilkar  (Khed):  Sir,  I  beg

 to  present  the  Fourth  Report  of  the
 Committee  on  Private  Members’  Bill
 and  Resolutions

 ELECTION  TO  COMMITTEE

 Ax,  Inpra  Counc  ror  TECHNICAL
 EpucaTion

 The  Minister  of  Education  (Dr.
 Triguna  Sen):  Sir,  I  beg  to  move  the
 following: —

 “That  in  pursuance  of  clause
 i(f)  of  paragraph  3  of  the  Minis-
 try  of  Education  Resolution  No.
 F.  16-10/44-F.  1H,  dated  the  30th
 November,  1945,  as  amended  from
 time  to  time,  the  members  of  Lok
 Sabha  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  as  members
 of  the  All  India  Council  for  Tech-

 General  Budget
 General  Dis,  “me

 nical  Education for  the  term  end-
 ing  on  the  28th  April,  1970,  sub-
 ject  to  the  other  provisions of  the
 said  Resoultion”,

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause
 i(f)  of  paragraph  3  of  the  Minis-
 try  of  Education  Resolution  No.
 #  16-10/44-E,  my,  dated  the  30th
 November,  1945,  ag  amended  from
 time  to  time,  the  members  of
 Lok  Sabha  do  proceed  to  elect,  in
 Such  manner  as  the  Speaker  may
 direct,  two  members  from  among
 themselves  to  serve  as  members
 of  the  All  India  Council  for  Tech-
 nical  Education  for  the  term  end-
 ing  on  the  29th  April,  1970,  sub-
 ject  to  the  other  provisions  of  the
 said  Resolution”.

 The  motion  twas  adopted.

 12.24  hrs.

 GENERAL  BUDGET—GENERAL
 DISUSSION—Contd,

 Mr.  Speaker:  The  House  will  now
 resume  general  discussion  of  the
 General  Budget  for  1967-68.  Ail  the
 parties  have  almost  exhausted  the
 time  allotted  to  them,  except  the
 Congress,  the  Jana  Sangh  and  the
 DMK.  Jan  Sangh  hag  got  21  minutes;
 the  D.M.K.  has  got  9  minutes  and
 Independents  Group  also  has  got  some
 time.  Shri  Himatsingka  may  continue
 his  speech.

 Shri  Himatsingka  (Godda):  Sir
 yesterday,  I  gave  facts  and  figures


